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Supplementary Report on Cases Incidental to the Manoj Mishra Matter dealt by 

the Yamuna Monitoring Committee 

 

Introduction 

The mandate given to the Yamuna Monitoring Committee (YMC) was mainly to monitor 

the implementation of the judgment dated 13-01-15 and orders passed thereafter by the 

Tribunal in OA No. 06/2012-Manoj Mishra Vs UOI & Others. As directed in the orders dated 

26.07.18, 29.1.19 and 11.9.19 YMC submitted three Interim Reports and three Supplementary 

Reports to the Tribunal. Pursuant to the Tribunal’s orders dated 5.3.20 and 6.5.20 YMC has 

prepared the Final Report which is under submission to the Tribunal.  Apart the main matter, and 

the related matters referred in a series of orders issued by the Tribunal, the YMC was also 

entrusted with two cases by the Hon’ble Supreme Court of India and one case by the Hon’ble 

High Court of Delhi, wherein YMC was directed to resolve the matters on merit. Besides these 

cases, specific cases of flagrant pollution and which defy NGT’s orders have also been addressed. 

This Supplementary Report covers a gist of the cases dealt by the YMC and the outcomes that 

emerged from the efforts of the Committee. The summary of the cases is covered in the ensuing 

pages of the report.  
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Individual matters referred by NGT to the Monitoring Committee 

 A total of 10 cases were referred to the YMC by NGT. While in cases at Serial nos vi, vii and 

viii the Hon’ble Tribunal sought the recommendations of the YMC for final adjudication by the 

Tribunal, other cases arising out of grievances related to environmental pollution were referred 

to the YMC for disposal . Handling the undermentioned cases has given the YMC an opportunity 

to understand specific environmental and pollution issues faced by citizens and to pursue 

strategies for redressal of public grievances in a holistic manner. These pertain to : 

 

I. Order dated 10.08.2018 in OA No. 513 of 2018- Manjinder Singh Sirsa Vs UOI and ors. 

II. Order dated 14.08.2018 in OA No. 73 of 2016 – H Block Resident Welfare Association 

Saket Vs. Govt. of NCT of Delhi. 

III. Order dated 13.08.2018 in O.A. No. 815 of 2017-KshetriyaVikasSamiti (RWA, Ramnagar 

Ext.) vs UOI and Ors. 

IV. Order dated 27.08.2018 in OA No. 652 of 2018 – Braham Singh Vs. GNCT of Delhi. 

V. Order dated 26.10.2018 in OA no. 644 of 2016-Sushil Raghav Vs UOI and ors 

VI. Order dated 01.03.2019 in MA No. 65/2019-NHAI vs DDA and ors (in OA No. 6/2012)  

VII. Order dated 12.7.19 in MA no. 163/2019 (in OA no. 06/2012-Manoj Mishra vas UOI and 

ors) filed by IOCL. 

VIII. MA no. 1117/2018 (in OA no. 447/2017-Ananda Arya vs GNCTD and ors) regarding 

Millennium Depot  

IX. Execution Application No. 45/2018 in O.A. No. 434/2015 in the matter of Ojasvi Party 

Vs. Govt. of NCT of Delhi & Ors.  

 

X. Pollution in Gazipur & Shahdara drain – Hari Om Garg Pradhan Sadar Co-operative group 

housing society - Referred by NGT 

 

Action Taken by YMC: 

The matters listed at SN. 1 to 6 above were gone into by the YMC. Affected parties 

and the concerned public authorities responsible for taking action were called for meeting 

in the YMC. In the meetings grievances heard, documents perused and wherever required 

site inspections undertaken and minutes of the meeting drawn and directions given for 
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compliance by the public authorities. Final report in respect of these has been submitted 

to the Hon’ble Tribunal as a part of Second Interim Report. The outcomes of disposal by 

the YMC in the above 6 cases are summarized as below: 

SNO. NGT Order and case no.  Issues involved Outcome 

i Order dated 10.08.2018 in OA 

No. 513 of 2018- Manjinder 

Singh Sirsa Vs UOI and ors 

Dumping of malba in 

Subhash nagar drain  

and release of toxic 

gases and odour 

50 truckloads of malba was 

got removed. 

Bar Screen and silt chamber 

constructed in the drain to 

prevent silt and solid waste 

going into drain and bins 

provided as directed by MC 

taken. 

ii Order dated 14.08.2018 in OA 

No. 73 of 2016 – H Block RWA 

Saket Vs. GNCT of Delhi 

Release of sewage in 

the colony 

Action to plug flow of 

sewage from Gurudwara 

taken by DJB. Problem 

resolved as per the feedback 

received. 

iii Order dated 13.08.2018 in 

O.A. No. 815 of 2017-

KshetriyaVikasSamiti (RWA, 

Ramnagar Ext.) vs UOI & Ors. 

 

Dumping of Solid 

waste in the drain  52  

cusec and release of 

toxic gases and 

odour 

Solutions to prevent 

dumping of solid waste and 

flow of stagnant sewage in 

the drain has stopped. 

YMC’s Feedback is that 

people are satisfied.  

iv Order dated 27.08.2018 in OA 

No. 652 of 2018 – Braham 

Singh Vs. GNCT of Delhi 

Encroachment on 

the floodplains of 

Yamuna at Khijrabad 

Eviction was done. 600 

jhuggis removed and 11 

acres of floodplain 

reclaimed. However DDA 

has to be vigilant not to let 

further encroachment take 
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place. Details discussed in 

Chapter 2 of the main 

Report 

v Order dated 26.10.2018 in OA 

no. 644 of 2016-Sushil Raghav 

Vs UOI and ors 

 

Release of sewage in 

Banthala, Indirapuri 

and Sahibabad 

drains at Ghaziabad 

Issues linked to Action Plan 

of UP for treatment of 

Sewage in Sahibabad. Needs 

further monitoring 

vi Order dated 01.03.2019 in 

MA No. 65/2019-NHAI vs DDA 

and ors (in OA No. 6/2012 

Construction of 

elevated expressway 

between Delhi and 

Faridabad 

YNMC recommended the 

project with certain 

conditions 

 

The Action taken in respect of items at S No. VII to X is discussed hereunder: 

vii. NGT’s order dated 12.7.19 in MA no. 162/2019(in OA No. 06/2012-Manoj Mishra vs UOI 

and ors) regarding Setting up H-CNG depot on the floodplain of river Yamuna: 

Indian Oil Corporation Ltd (IOCL) filed an application before the Hon’ble Supreme Court 

for setting up demonstration unit of 4 TPD H-CNG depot at Rajghat. After getting a go ahead for 

the trial, IOCL from the Hon’ble Supreme Court, IOCL filed an application before the Principal 

Committee for approval as the site lay on the floodplains. The Principal Committee 

recommended setting up the Depot to the NGT where after the Tribunal vide its order dated 

12.7.19 directed as under: 

“1. The applicant has sought direction to ratify Delhi Pollution Control Committee (DPCC) 

approval for setting up of demonstration unit of 4 TPD HCNG at DTC Rajghat Depot.  

2. In view of order dated 13.01.2015 and subsequent order dated 26.07.2018, the applicant may 

first approach the Monitoring Committee. After the report of the said Committee, the 

application will be taken up. 2 List for further consideration on 23.08.2019.”  

The representative of IOCL stated before the YMC that the IOCL will raise only temporary 

structures on the floodplains, and that the IOCL undertakes to have them removed in 8 months 
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after installation of the pilot plant which will be completed in November 2019. Based on the 

results of the trial they will decide about moving to another location to undertake the activities 

on a wider scale 

YMC, after examining the matter and taking on record the views of the DPCC, DDA and the 

IOCL, recommended the project subject to the following conditions: 

• The IOC shall not construct any permanent structure at the site in question. 

• All the structures created at the site shall be dismantled and the site restored to its original 
state after the pilot trial is over, 

• No alteration of the floodplain features will be carried out while undertaking the trial, 

• No liquid waste or hazardous waste shall be released on the floodplain. 

Copy of the YMC’s recommendation dated 16.8.19 is placed at Annexure – C-1.. 

viii. NGT’s order dated 26.7.18 in MA No. 1117/2017 (in OA no. 447/2017-Anand Arya and 

another vs Govt of NCT Delhi and others regarding Millennium Depot 

Hon'ble NGT in MA no.1117 of 2017 (in OA No. 447/2017) - Anand Arya & others V/s 

GNCTD & others had  vide its order dated 26.7.2018 directed that since the issues concerning the 

river bed of Yamuna are being dealt with by the Yamuna Monitoring Committee constituted in 

OA number 06/2012- Manoj Mishra V/s VOI & ors, the matter regarding determination of 

whether the land under the DTC millennium depot falls on the river bed of Yamuna or not, needs 

to be determined by that Committee. 

After undertaking site inspection, discussion with the representatives of DDA, DTC, IFCD  

and the Applicants and after perusing the documents and the reports of the Expert Committee 

appointed by the NGT, the YMC has submitted its recommendations to the Hon’ble Tribunal vide 

lits letter No. YMC/2019/448 dated  27.6.20.  A copy of the recommendations of the YMC is 

placed at Annexure – C-2. 

ix. Execution Application No. 45/2018  In O.A. No. 434/2015 in the ,matter of Ojasvi Party Vs. 

Govt. of NCT of Delhi & Ors.  

This case relates to grievances regarding pollution in the river Yamuna as a result of 

blood from slaughtered animals flowing into the river.  The NGT in its order dated September 
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2015 had directed the DPCC and the Government of Delhi to ensure that no blood of 

slaughtered animals is allowed to flow directly into the river Yamuna.  Thereafter the matter 

was agitated by the applicant before the NGT in 2017 and in 2018. The order dated 20.8.18 of 

NGT on the Execution Application 45/2018 filed by the Applicants is as follows:  

“Grievance in this application is that there are orders dated 24.09.2015 and 29.05.2017 

directing that no blood of slaughtered animals is allowed to flow directly into the river Yamuna 

but the said orders are not being complied with. This allegation may require ascertainment and 

determination of facts for enforcement of orders already passed. Since this Tribunal has 

appointed a Committee comprising of Ms. Shailaja Chandra, former Chief Secretary, Delhi and 

Mr. B.S. Sajwan, former Expert Member of this Tribunal vide order dated 26.07.2018 in Original 

Application No. 06 of 2012, titled ‘Manoj Mishra Vs. Union of India & Ors.’, to look into 

compliance of all aspects of orders of this Tribunal relating to maintenance of river Yamuna this 

aspect can also be gone into by the said Committee. It will be open to the applicant to move the 

said Committee in the first instance. A copy of this order be sent to the said Committee by 

Email.” 

After hearing the Applicant and the representatives of the Municipal Corporations and 

the DPCC passed the following Directions: 

.The Municipal Commissioner of the concerned area should restrict the slaughtering of animals 

on the occasion of religious festival or ceremony to any place which would be notified by public 

or special notices specifying such places for the slaughter of the animals in accordance with the 

religious customs under the DMC Act.  This should to be read with NGT order of 2015 and 2017 

making it incumbent on the Municipal Commissioner concerned to issue orders and to see that 

the orders are implemented by building adequate public awareness and ensuring that there is no 

disturbance to public peace.  

 

Copy of the Minutes of meeting is placed at Annexure – C-3. The YMC did not receive any 

further complaint from the Applicant, though it is learnt that the Applicant had approached the 

Tribunal again on this subject. 
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Matters referred by the Hon’ble Supreme Court of India 

 Two matters arising from Civil Appeals before the Apex Court have been sent for disposal 

by the Monitoring Committee. 

I. Order dated 18.02.2019 in Civil appeal no. 10917 of 2018 – Sh. Rajeev Suri Vs. DDA & Ors. 

II. Order dated 25.03.2019 in Civil appeal no. 3288 of 2019 titled as Nizamuddin West 

Association Vs. UOI & Ors. 

 

The Action taken by the YMC in these two matters was included in the Second Interim Report 

of the YMC submitted to the Tribunal on 27.5.19. These matters have been thereafter reviewed 

by the YMC on 01.7.19, 31.07.19, 25.9.19 & 27.9.19, 18.10.19 and 09.03.20. Exhaustive 

discussions and site visits were undertaken to understand the problem, the grievance faced by 

the public and the possible solutions, both engineering and non-engineering, were discussed with 

the officials of DJB, DMCs, DDA and DPCC. The focus of the Action required to be taken is to 

prevent flow of sewage in Kushak, Barapula and Sunehari bagh drains. DJB has prepared action 

plan for preventing/trapping pof sewage emerging from unauthorized and authorised colonies in 

the catchment of the drains. SDMC has also agreed to engage IIT Delhi for finding an engineering 

solution to the open portion of the drain at Greater Kailash and Defense colony and to address 

the grievance raised by the residents. The progress will need to be monitored, because the 

residents are suffering due to pollution in the drains and because these cases were referred to 

the YMC by the Hon’ble Supreme Court of India. The minutes of the meeting give details of the 

proposed action by different public authorities. These are placed at Annexure – C-4, Annexure – 

C-5 and Annexure – C-6.  The RWA’s expressed their satisfaction at the proposed action which 

the YMC directed to be monitored by the authorities in coordination with the RWAs. 
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Matter referred by Hon’ble High Court of Delhi 

(WP (Civil) No. 4246/2019-RWA, GK (North)-1 v/s GNCTD Delhi and others) 

The Resident Welfare Association (RWA) of Greater Kailash (North) -! Approached the High 

Court of Delhi with a grievance that the Kushak drain passing near their colony, which has been 

covered for most part, except in a portion near their colony is the cause of toxic fumes and 

offensive odour causing environmental hazard for the residents and affecting the health of the 

residents. Their prayer before the Hon’ble High Court was as under: 

a) Pass a writ in the nature of mandamus or any other appropriate writ directing the 
respondents to take all necessary steps, including necessary permissions if any, to cover 
the remaining about 1/4th of 10.31% of the storm water drain from adjacent to the 
residences of the petitioners and to cover & develop the same with greenery as done in 
other parts of Greater Kailash-I and Defence Colony; 
 

b) Pass a writ in the nature of mandamus or any other appropriate writ directing the 
respondents to ensure that the storm water drain is sewage and sullage free and no 
untreated sewage/sullage/any other waste is allowed into the same; 
 

c) In the alternative pass a writ in the nature of mandamus or any other appropriate writ 
directing the respondents directing the respondents to dismantle the entire cover/uncover 
the Storm water Nallah and thereafter conduct timely and periodic cleaning of the same 
and continue to use the same as a 'Storm water drain' and not as a sewage drain. 

d) Pass such other further order as this Hon'ble Court may deem fit and proper in the facts 
and circumstances of the present case.  

 

The Hon’ble Court vide its order dated 24.4 19 referred the matter to this YMC. The operative 

part of the High Court order is reproduced below: 

 

 “Noting the above submissions made by the counsel for the parties, I direct the Committee 

constituted by the NGT to look into the representation of the petitioners dated February 19, 2019 

and pass appropriate orders, as expeditiously as possible, preferably within a period of two 

months from today. It goes without saying that if the petitioners still have any grievance against 

the order to be passed by the aforesaid Committee on their representation, they can approach 

the NGT”. 
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After the matter was referred to the YMC, the Committee held meetings on 5.8.19, 25.9.19, 

and 9.3.20. The YMC also undertook site visits on 27.9.19 and 9.3.20, met the Members of the 

RWA and the representatives of the public authorities, namely, SDMC, DJB and DPCC to 

understand the factors responsible for the grievance being raised by the RWA, the action that 

the public authorities had already taken, and to explore the feasible solutions for resolution of 

the problem. This matter was clubbed with the other two matters discussed earlier as the drain 

in question is the same and also the agencies responsible for remedial actions are also the same. 

The main focus of the resolution is to ensure that the storm water drain which is presently 

carrying sewage should not carry any sewage and all the sources of flow of sewage into this drain 

should be plugged. Towards this the Action Plan prepared by DJB is summarized below: 

 

Action Plan in the Catchment of Kushak Drain for trapping sewage flow in the drain: 

A1 Trapping of unauthorized colonies 
at Ratia Marg (16 Colonies) 

Already achieved 
30.6.2019 

2 

A2 Trapping of unauthorized colonies 
at Mangal Bazar Road. 

Already achieved 
30.6.2019 

1 

A3 Trapping of unauthorized colonies 
(20) of at Tigri Road, Devil and Dr. 
Ambedkar Nagar 

May-20 1.25 

A4 Trapping of 25 unauthorised 
colonies (25) IGNOU road is to be 
trapped. 

Jun-20 2 

A5 Trapping of unauthorised colonies 
(11) at Deoli Road. 

Dec-20 1.25 

B1 Rehabilitation of Peripheral trunk 
sewer at press enclave Road 

Jun-20 4 

B2 Rehabilitation of Peripheral trunk 
sewer at Chirag Delhi Flyover 

Jun-20 1 

B3 Damage 600 dia. Sewer line at 
Chirag Delhi Drain. 

Jun-20 1 

B4 Trapping of drain at Chirag Enclave. 
SPS.  

Jun-20  0.5 

C1 Trapping of Nallah at Krishi Vihar 
(450 mm dia for trapping) 

MAy-20 1.5 

C2 Trapping of Nallah at Andrews Ganj 
(900 mm dia for trapping) 

May-20 6.42 
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C3 Trapping of Nallah at Pant Nagar 
(900 mm dia for trapping)  

May-20 6.42 
 

 

The YMC also directed that DJB, DMCs should hold meeting with RWAs to understand and 

expedite getting a report from IIT Delhi on the engineering solution keeping in mind all 

consideration of sewage, feasibility and effectiveness. The Chief Engineer Sh. Dahiya undertook 

to organize such a meeting for the entire area which consists of Kushak drain from Greater Kailash 

through Andrews Ganj / Defence Colony. A copy of the Minutes drawn after field visits and 

meeting held at the YMC office are attached at Annexure – C-5 and Annexure – C-6.The RWA 

members expressed satisfaction about the action proposed to be taken as recorded in the 

minutes. 
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Matters taken up by MC based upon media reports of serious nature or received 

on the Knowledge Sharing Platform on the MC’s website. 

 

 There are eight (8) cases where the YMC took note of disturbing reports of different illegal 

activities taking place on the flood plain or in the River itself as reported in the Media or by 

aggrieved stakeholders. These cases are: 

 

I. Report on high levels of ammonia in river Yamuna.  

II. Dumping of Biomedical Waste in Barapulla Drain. 

III. Dumping malba on the flood plain near Signature Bridge. 

IV. Construction of  bunds across the river Yamuna near Hathanikund  

V. Complaints from citizens received through the MC’s Knowledge Sharing Platform.(Kalindi 

RWA) 

VI. Sewage flow on Mangal bazaar Road 

VII. Dumping of Septage in drain- L1 in Palam Vihar, Gurugram –news item published in the 

Hindustan Times of 23.2.20r-complaint received on the twitter 

VIII. Dumping of malba (C&D waste) near Nizamuddin on the floodplain of river Yamuna  

 

The YMC took action on the following and resolved the environmental issue raised with 

the following outcomes.  

Sno. Issues involved in the 

Complaint/Grievance 

Outcome 

i High level of Ammonical N in Yamuna 

near Palla/Wazirabad affecting water 

supply to Delhi –news item Published 

in The HT dated-03.12.18. 

1. Directions issued for the CS Haryana 

and CS Delhi to have meeting and prepare 

SOPs for action against the defaulters. EC 

of Rs 5 lakhs each on M/s RSL  distilleries 

and Piccadilly Agro Industries levied. 
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2.Set up Online station at Palla for testing 

Ammonical N 

ii Dumping of Biomedical waste in 

Barapula Drain-news item published in 

the HT dated 23.2.19 

Inventorisation of 4428 registered and 

3327 unregistered units done by DPCC.  

Show cause notices issued to 3451 units.  

SOPs prepared by DPCC for control of 

Biomedical waste going into drains 

 

iii News Item published in The HT of 

17.4.19 and 24.4.19 regarding 

dumping of Malba on the floodplain of 

river Yamuna near Signature bridge 

Malba removed and EC of Rs 5.50 lakhs 

imposed on M/S DTTDC and realized. 

1000 tonnes of malba removed from the 

site. 

iv Construction of bunds across Yamuna 

near Yamuna nagar 

Directions given to HSPCB and State of 

Haryana. Bunds removed and show cause 

notices issued to industries and action 

taken against concerned offender as 

informed by HSPCB 

v Kalindi Kunj RWA–Pollution due to 

sewage in Kalindi Kunj –Non 

implementation of NGT’s order of -

12.2.16 in OA no. 326/2015. 

Matter resolved. Water body being 

rejuvenated and constructed wetlands 

being created through CEMDE of Delhi 

University. RWA satisfied with the 

progress. 

 

 The Action taken on the above was incorporated in the Second Interim Report submitted 

to the Tribunal on 27.5.19. 

In respect of items at S.no. 6, 7 and 8, the action taken is discussed below: 

 

6897



12 
 

vi. Overflowing sewage on the roads in Mangal Bazaar – noncompliance with the order dated 

1.8.16 of NGT. 

A complaint was received by the Monitoring Committee with reference to the NGT order 

dated 1.8.16 in O.A. number of 257 of 2016 relating to overflowing sewer water from Mangal 

Bazar to M.B. road. A meeting was called where the officers of DJB, I&FC Deptt, South DMC and 

PWD as well as the Secretary of the complainant Association have been asked to attend.   

 The Association referred to the NGT’s order of 1.8.16 and stated that despite NGT/s order 

no action has been taken by pubic authorities. The NGT had ordered as under: 

The respondent no. 1 SDM shall clean and de-silt all the drains lying within its territorial area, 

particularly the drain abutting the temple complex of the applicant association situate along with 

the Mehrauli-Badarpur Road New Delhi-110062 and complete such work within one month, and 

shall keep the said drains clean and de-silted in future to avoid water logging of the said temple 

complex area. 

Respondent no. 2- Govt. of Delhi and PWD, Govt. of Delhi shall cooperate with the respondent no. 

1 – SDMC and provide such other assistance lawfully due to respondent no. 1-SDMC in carrying 

out the work of cleaning and de-silting the drains.  

The association representative displayed the recent pictures  showing the overflow on 

Mangal Bazar road and MB road where water mixed with sewage had inundated the entire 

stretch of over 2 KMs.  The complainant said that it had been going on for several years and the 

position get worse during the Monsoon.  Further it was stated that the entire wall of the temple 

caved in because of the heavy water/sewage pressure in 2016. 

YMC was apprised that the work of drain being constructed alongside the Mangal Bazar 

Road is in progress be completed in six months, well before the next monsoons 

The DMC SE was directed to ensure that de-silting of the drain is attended to immediately 

and to contact the RWA so that next set of photographs do not reflect the stagnant water. The 

6898



13 
 

RWA also appreciated the SDMC for the substantial removal of slit that had taken place but 

wanted the efforts to continue.  

 

DJB has connected the drain to the trunk sewer and due to this there is substantial removal of 

stagnant water in the downstream of the Mangal Bazar road. The RWA confirmed this.  

 

Improvement of drainage work on MB Road which also receives the overflow from the 

Mangal bazaar Road has been taken up by PWD. The SE informed that further improvement in 

drainage systems will be carried out by providing additional drain for which tender has been 

awarded and the work will be completed in six months. 

 

It came to notice of MC that there are 590 colonies for which work of providing drainage 

and internal colony roads in unauthorized colonies is being done by the I&FCD and in 150 colonies 

by the DSIIDC.  

The Applicants expressed satisfaction on the commitments made as well as the progress 

of the work done by different authorities. However, this will have to be monitored by IDMC in 

future for monitoring the work committed to be done SDMC, DJB and PWD.  
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vii. News Item Published on 24.2.20 in the Gurugram Edition of The Hindustan Times about 

Septage being dumped in Drain at Palam Vihar 

The Gurugram edition of Hindustan Times on 24.2.2020 reported about the unchecked 

discharge of sewage into drains going straight to the Yamuna through Najafgarh drain. 

Complaints had been filed by the residents of New Palam Vihar in regard to drain no. 1 in sector 

111 close to the Dwarka Express way in which it was reported that hundreds of tankers dispose 

of untreated sewage daily at this drain which meets Najafgarh drain on the outskirts of the city. 

The Hindustan Times set up a team to observe the process and their report shows that  individual 

tankers are being operated under the control of persons  who own clusters of  tankers. The report 

stated that the tankers are disposing of untreated sewage and septage about 30-50times a day 

into the drain, leading to Najafgarh drain. 

 The YMC asked the HYMC to get an independent assessment done after site visit.. The 

report of HYMC completely supported the newspaper report and stated that during their visit it 

was observed that 2 tankers were disposing sludge into the storm water drain referred as L-1 at 

the time of inspection. On enquiry it was revealed by the drivers that more than 500 tankers were 

operating clandestinely depositing untreated sewage into the storm water drains. 

YMC called a meeting of Gurugram Metropolitan Development Authority, Gurugram 

Municipal Corporation, HSPCB and Haryana Shehri Vikash Parishad. The representative of 

Hindustan Times who covered the news item was also asked to attend the meeting at the YMC 

office on 28.2.20. 

 After the meeting the following directions were issued to the public authorities of Haryana:                 

➢ All Government bodies have to establish a system and give registration to tankers that are 
required only to deposit the contents at an SPS or designated STP and to operationalize a 
system. If more staff or powers to outsource are needed the State Chief Secretary and 
Finance Secretary have to give special permission. 

➢ A blanket order needs to be issued by the Urban Development Department that every 
condominium cluster must show how its sewage is being treated and disposed of through 
the Society/ organisation that is responsible for maintenance. GMDA, MCG and HYSPCB 
therefore need to be directed to have this done. In the interest of stopping the 
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unauthorized discharge of sewage YMC feels that the Chief Secretary and under her the 
Urban Development Secretary must issue directions within 2 days. 

➢ The measurement of treated sewage generated must be checked with reference to the 
number of residents living in the condominiums and the water utilized which will provide 
a normative idea of the number of tankers needed in case sewage is not being treated in-
situ. Arrangements for only registered tankers to be used has to be put in place and got 
verified by the MCG which is presently the only authority which can exercise this power 
along with HYSPCB.. A daily report on how many tankers were deployed must be 
maintained by GMC and  fortnightly progress reports given to the YMC, by area and 
condominium , including fines levied on those condominium managements that have not 
joined the Corporation run system. GMDA, MCG and HYSPCB therefore have to be directed 
to have this done. 

➢ The MCG will have to make arrangement by giving a contract for sewage and septage 
collection and disposal. It will have to perform this function for all areas in Gurugram and 
GMDA and Panchayats Department would have to authorize the Municipal Corporation 
to undertake these functions. Charges to be levied can be decided by the State government 
but action should not wait for that. The Commissioner MCG agreed that the MCG is ready 
to undertake the functions of septage management including enforcement, if the GMDA 
make a formal request through Department of Urban Local Bodies. He informed that it is 
possible to start doing this on a short term basis in view of the extent of pollution. However 
the GMDA would need to facilitate the MCG by way of staff support and logistics till a 
formal policy decision in the matter is taken at the state level. The Chief Secretary Haryana 
needs to be directed to operationalize this and to confirm to YMC. 

➢ YMC got the impression that presently no enforcement of any kind is being done to check 
whether in -house STPs owned by the condominium are functional. The SE of GMDA 
indicated that they do “some inspections” from time to time but could not produce any 
data of how many inspections were done and what enforcement action was taken. GMDA 
has to ensure that the STPs function and if necessary outsource the function with an in 
built system to check against false reporting and fudging. If STPs are found non-functional 
during inspections by GMC/ HSPCB or any other entity to whom this work is assigned the 
CEO of GMDA would be responsible. 
 

A copy of the Minutes of the meeting held on 03.03.2020 is placed at Annexure – C-7. 

viii. Twitter report by SANDRP(@Indian_Rivers) relating to dumping of debris, beneath 
Nizamuddin Bridge 
 

A complaint received in the YMC through Twitter about dumping of malba (C&D 

waste) about dumping of malba underneath the Nizamuddin Bridge on 17.2.20. Immediately 

the Complaint was forwarded to VC DDA asking him to get the malba removed and take action 

against the offenders and submit report within two days.  
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 Nothing was heard till 24.2.20 and therefore reminder was sent to VC DDA on 24.2.20. 

Separately DPCC was also asked to take action as the area in question was on the floodplains. 

 

 DDA reported   that 2600 cum. was lifted till January, 2020, 550 cum. by 21.02.2020 

and the balance 150 cum. by 27.02.2020 respectively. Presently, the cited site is free from all 

types of debris / C&D waste and no fresh dumping of illegal C&D waste has been noticed. 

Further to check the illegal dumping, a permanent barrier has been erected at the entry of 

the approach road. 

 Copy of the YMC’s communication to DDA and DDA’s reply are at Annexure-C-8 & 

Annexure-C-9.  
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Annexure-C-1 
 

OFFICE OF THE YAMUNA POLLUTION MONITORING COMMITTEE 
APPOINTED BY HON’BLE NGT 

ROOM NO. 58, INDIA INTERNATIONAL CENTRE 
40, MAX MUELLER MARG, LODHI ESTATE 

NEW DELHI – 110003 
 

No. YPMC/2019/ 287                                                                                                Date: 16.8.19 
 
Learned Registrar General, 
Hon’ble National Green Tribunal, 
Faridkot House, Copernicus Marg, 
DELHI: 
 
Subject: Setting up of H-CNG plant by Indian Oil Corporation at Rajghat Depot 1 related to   

   M.A. No. 163/2019. 

 

Sir, 

 The Hon’ble National Green Tribunal (Principal Branch) had issued an order in MA no. 

163/2019 on 12.8.19 relating to a proposal to setup a demonstration unit of 4 TPD HCNG at DTC 

Rajghat Depot 1. The Hon’ble Tribunal had asked the applicant to first approach the Monitoring 

Committee and directed that after the report of the Committee is received, the application would 

be taken up for consideration on 23.8.19. 

 

 The report of the MC is attached after holding 2 meetings with all stake holders.  This may 

kindly be placed before the Tribunal for further orders.    

 

Encl: as above. 

 

Yours faithfully   

                 Sd/- 
Shailaja Chandra,               B.S. Sajwan, 

Member,               Member, 

Monitoring Committee for Yamuna                      Monitoring Committee for Yamuna 
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OFFICE OF THE YAMUNA POLLUTION MONITORING COMMITTEE 

APPOINTED BY HON’BLE NGT 
ROOM NO. 58, INDIA INTERNATIONAL CENTRE 

40, MAX MUELLER MARG, LODHI ESTATE 
NEW DELHI – 110003 

 
 

No. YPMC /2019/        Date: 16/8/19 
 
Sub: Minutes of the meeting held with IOC on 13.8.19 regarding setting up of H-CNG plant. 
 

 This relates to a matter in MA No. 163/2019 in which Hon’ble NGT on 12.7.19 had directed 

that the applicant organisation (Indian Oil Corporation Ltd) may first approach the Yamuna 

Monitoring Committee and the matter would be taken up by NGT on receiving the report from 

this Committee. 

 The MC held a meeting on 6.8.19 in which the background of the case was discussed. The 

MC had taken into account of the views of all stakeholders after listening to the overall concept 

explained by Indian Oil Corporation (IOC ) representative. This was followed by seeking advice of 

the DDA which have control over the land and had given temporary allotment of land to Delhi 

Transport Corporation.DTC in turn had given a portion of land to  IOC for conducting trials on a  

hydrogen based fuel for running buses.  The background note regarding what exactly is proposed 

to be taken up is attached at annexure A.  Hon’ble Supreme Court had directed the IOC to 

conduct the trial for using H-CNG fuel in buses in Delhi.  Thereafter based on IOC’s request the 

Principal Committee constituted by the NGT recommended the proposal for approval of NGT for 

setting up demonstration unit of 4 TPD H-CNG at DTC Depot at Raj Ghat.  The DPCC has given 

consent to establish the demonstration plant.   

 The following aspects are important: 

 The project has already commenced construction activities for a unit which consist of  4 

chambers of measuring a total of 1000 sq mtrs of land out of  7 acres available with DTC at this 

depot.  
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The project comprises of: 

1. A control room which would be of pucca structure but the roof would be a tin sheet. 

2. The H-CNG plant would occupy 18 meter X 7 meter space. 

3. The H-CNG storage and compression would occupy a space of 40 meters X 7 meters. 

4. The Dispenser would occupy a space of 3 meters X 3 meters. 

  

 The representative of IOC stated that these are temporary structures and the IOC  

undertakes to have them removed in 8 months after installation of the pilot plant which will be 

completed in November 2019. Based on the results of the trial they will decide about moving to 

another location to undertake the activities on a wider scale. It is also confirmed that the IOC has 

taken approval of the Petroleum and Safety Explosives Organisation (PESO) as required under 

law. 

  

 Normally MC would have declined supporting the grant of permission for any 

construction activity on the floodplain. However, considering that the land already stands 

allotted to DTC and only a portion of the land so allotted is proposed to be used for setting up 

the pilot plant and further considering that it is intended to test the suitability of H-CNG as fuel, 

the MC is of the opinion that the larger public interest warrants recommending setting up the 

pilot plant at the site. It is confirmed both by the IOC and the DPCC that the plant will not generate 

any liquid effluent and therefore there is no possibility of any pollution being caused to the river 

Yamuna or its floodplains.  

 

MC, therefore, recommends that the project subject to the following conditions: 

1. The IOC shall not construct any permanent structure at the site in question. 

2. All the structures created at the site shall be dismantled and the site restored to its 

original state after the pilot trial is over, 

3. No alteration of the floodplain features will be carried out while undertaking the trial, 

4. No liquid waste or hazardous waste shall be released on the floodplain. 
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                 Apart from the IOC’s request certain aspects emerged while MC went into background 

of the case and these are discussed below. 

 

DTC 

 

 DTC had been given temporary space for establishing a Depot at Rajghat during the 

Commonwealth Games (2010) for maintenance and operation of low floor buses. DTC has been 

operating the depot which involves undertaking large scale washing of buses which leads to 

discharge of waste water into an open area on the floodplain. On enquiry the DTC representative 

informed that they are also doing repairs and maintenance of buses at the depot. The DTC did 

not inform the MC that they were operating without consent to operate until this was brought 

out by DPCC.  The DTC representative also stated that they are using 20 KL of treated waste water 

taken from STPs for washing the buses and there was no bore-well installed there.  DPCC 

informed that a bore-well exists which was found during the inspection MC had directed to be 

undertaken. DPCC also stated that hazardous substance like used engine oil and other 

oils/greases were being discharged and this was not brought to anyone’s notice and had 

continued for the last 9 years.MC noted that such effluent being discharged on a regular basis is 

bound to go into river water. It is not environmentally safe or advisable and since such activities 

are integral to the Depot’s functioning, DTC should find some other alternative space. This area 

being on the flood plain is not conducive to maintaining a healthy flood plain. 

 

DDA  

 

 On the last date of hearing dated 6.8.19 when MC had held a preliminary meeting, DDA 

had been represented by 2 officers namely Ms. Savita Bhandari, Advisor (Landscape) and Ms. 

Poonam Diwan, AC (LS). During the meeting they had been asked to indicate details of various 

government or other authorities that had been given temporary allocation on the flood plain and 

the steps taken by the DDA for reclaiming the spaces allotted on a temporary basis keeping in 

mind that the Expert Committee’s report had the acceptance of NGT. The DDA officers had 
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reported that they had undertaken a visit to the DTC depot and were aware that there was 

washing going on but had not initiated any action. Today (13.8.19) DDA was represented by Ms. 

Kamaljeet Kaur, Assistant Director (Planning). The officer did not have any knowledge about the 

last meeting with the result that the DDA team had brought no action plan / report and had no 

idea about any move to  vacate the flood plain space allotted “temporarily” to DTC and other 

authorities. DDA should furnish such a list to the MC within a fortnight. 

 

DPCC  

 

 The DPCC had had an inspection conducted as was directed by MC. DPCC had issued a 

consent to establish order dated 5.9.16which included activities like repair, maintenance, 

washing and servicing the CNG low floor buses. In the conditions specified it was stated that the 

agency shall comply with the Effluent Emission Standards and in particular the Hazardous Waste 

(Management and Trans Boundary Rules) 2016. The consent to establish order also specified 

adherence to the Battery and Handling Rules 2001. However the DTC started working without 

getting consent to operate. It is surprising that DPCC did not take any action up to 2017 and only 

then issued a Show Cause Notice for closure under section 31A of the Air(Prevention and Control 

of Pollution) Act 1981 and under section 33 A of the Water (Prevention and Control of 

Pollution)Act 1974. However no further action was taken after issue of the show cause notices 

when DTC took no heed of the notice and continued to operate in violation. There are several 

provisions e.g. effecting the closure of any borewell, to disconnect power supply; disconnect 

water supply; deposit environmental damage compensation as per policy of the DPCC.  It was 

only after the issue was raised by the MC in the meeting taken on 6.8.19 that the DPCC has issued 

closure order on 13.8.19 -on the date of the meeting. 

 

 In addition DPCC has issued an order dated 13.8.19that the DTC will deposit 

environmental compensation to the tune of Rs. 1,11,50,000 within 10 days.  
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 DPCC should have taken immediate action against DTC right from 2010 to 2017 for 

operating without consent. Even after the matter came to notice 2017 only a Show Cause Notice 

was issued and nothing was done till the matter came before MC in the last date of hearing. DPCC 

has been unable to get the fine deposited by any government agency and therefore this remains 

a paper order judging from the previous track record of what has happened to DPCC orders.  

 

 NGT is requested to take note of the fact that DPCC has not performed its duty as 

specified. Further, DTC should be directed to pay the fine amount to DPCC otherwise it should 

invite action against the Transport Department of GNCTD and the DTC.  

 

          On the IOC proposal MC has supported it in the opening portion of these minutes. 

  

                 Sd/- 
Shailaja Chandra,               B.S. Sajwan, 

Member,               Member, 

Monitoring Committee for Yamuna                      Monitoring Committee for Yamuna 

 

 
Address: Room No. 58, India International Centre 

40, Max Mueller Marg, New Delhi – 110003 
Telephone No: 24619431 Extn: 258  

Email id: rymonitoringcommittee@gmail.com  
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Annexure A 
IndianOil’s H-CNG technology 

IndianOil R&D had developed a patented compact reforming process which converts neat CNG 

to Hydrogen-CNG mixture in-situ wherein hydrogen percentage can be controlled at the desired 

proportion. Studies conducted at ARAI, Pune on a heavy duty TATA BS IV engine using CNG and 

18% H-CNG (V/V) blends indicate substantial reduction in CO and HC emissions (meeting BS VI 

values) while NOx emissions are at par for both fuels. Further it was also stated that, a fuel 

economy benefit of 4%-5% can also be attained. H-CNG can be used in existing CNG internal 

combustion engines without significant modifications in the engine design. 

Hon’ble Supreme Court through amicus curie in MC Mehta Vs. Union of India & ORS. case took  

note of the above findings and directed MoPNG & IndianOil to conduct trial using 18% H-CNG 

fuel on a bus fleet in Delhi. Accordingly, Delhi State Transport Dept. allotted DTC’s Rajghat Depot 

1. Based on IndianOil’s request the Principal Committee constituted by Hon’ble National Green 

Tribunal (NGT) has recommended the project. Subsequently DPCC has issued consent to establish 

the demo plant for producing HCNG at Rajghat Depot-1. Accordingly, IndianOil R&D in association 

with Indraprastha Gas Ltd (IGL) is in the process of setting up a 4 TPD demonstration unit for 

production of HCNG. 50 BS IV compliant CNG buses will be refueled with this  H-CNG fuel to 

undertake trials.  

This plant  is only a demonstration unit for conducting the trial for a period of eight months and 

the allotted space of ~ 1060 m2 is less than 2 % of the total depot area ( ~14 acres). The HCNG 

plant is likely to be installed by 15th Nov 2019 and trails will be completed by May 2020. Further 

this plant is a ‘zero liquid effluent discharge’ plant thus ensuring no effluent discharge to the 

Yamuna plain. Post trials this skid mounted plant can be removed as no permanent construction 

is being undertaken. 

The project is of National importance aimed at improving the ambient air quality through use of 

HCNG fuel in CNG buses. 
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Annexure – C-2 
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Annexure – C-3 
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Annexure – C-4 
 

OFFICE OF THE YAMUNA POLLUTION MONITORING COMMITTEE 
APPOINTED BY HON’BLE NGT 

ROOM NO. 58, INDIA INTERNATIONAL CENTRE 
40, MAX MUELLER MARG, LODHI ESTATE 

NEW DELHI – 110003 
 
 

No. YPMC /2019/ 281                     Date: 01/8/19 
 

Subject: Minutes of the Meeting held on 31.7.19 regarding flowing of untreated  

   sewage water in Barapulla Nalla. 
  

 The MC took up the problem of sewage, debris, and other pollutants in the Barapulla 

Drain appurtenant to the Nizamuddin colony with the representatives of the SDMC and 

thereafter DJB. 

 

South DMC   

 

 On behalf of SDMC Sh. Deepak Khosla, Ex. Engineer began asking representatives of the 

RWA which area was under dispute as according to him the drain was clean and desilted.  The 

Monitoring Committee noted that it was unfortunate that SDMC had come unprepared and 

despite being a party to the case before NGT they are not bothered to look into the complaints 

or to contact RWA to find out specific locations.  The photographs produced by the RWA showed 

shocking state of affairs.  Since it was not possible to have any fruitful discussion in the absence 

getting up to date report from SDMC on what had to be done in the short and medium term to 

deal with it.  The Monitoring Committee asked Deputy Commissioner, SDMC Sh. Aman Gupta to 

arrange an inspection at the earliest.  It was decided that the inspection would take place on 

1.8.19 and the RWA would assist the SDMC.  A report in this regard may be sent to the MC on 

what action is proposed to be taken duly signed by the representatives of the RWA by 7.8.19.  A 

fresh date of hearing will be notified subsequently.  In terms of Chief Secretary’s order dated 

9.1.19 the concerned EEs of the drain -owing agency and any other agency concern would be 

held responsible if debris and sewage were found in storm water drain and had not been 
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attended to.  The concerned EE of the area may be got identified through Nodal Officer appointed 

through Chief Secretary’s order dated 9.1.19 and his name would be conveyed to the concerned 

authorities.    

Delhi Jal Board. 

 

 The DJB was asked by the MC as to why there should be sewage in the drain.  The officer 

stated that the sewage came from sewered areas and the sewage system needed rehabilitation 

or from unauthorized colonies for which no sewage system has been established.  The Monitoring 

Committee brought to the notice of the DJB representative Sh. V.P. Sharma Chief Engineer that 

assurances had been given by the DJB in 2015 before the NGT which inter alia has undertaken 

the following. 

 

Short Term: Sewage flowing into Barapula drain will be trapped into existing trunk sewers passing 

through drains and diverted to Okhla Sewage Treatment. 

 

 The following action has been and is being taken by Delhi Jal Board: 

 

 Presently, sewage coming from unsewered areas and overflow from the defective sewer 

shall be trapped into existing trunk/peripheral sewer at Vayusenabad/ Dakshinpuri 20 Block, 

Saket PVR, Opp. Central School near DDA Park, GK-I, B Block GK-I JE Store, Opp. Savitri Cinema, 

Sheikh Sarai Authority, BRT, MCD School Nizamuddin Basti, Alvi Chowk Nizamuddin Basti,  

Nizamuddin West, Ring Road Kilokri, Village Pillangi, Gautam Nagar culvert, Sector-02 R.K. Puram 

Near School, C-Block Vasant Vihar, VHP Office, Sec.-6, R.K. Puram, Near Krishi Vihar, near 

Pantnagar, and near Nizamuddin. 

 

 After completion of above work around 25 MGD sewage shall be diverted to existing 

Okhla STP which will accommodate the above sewage for treatment.  

 

 NDMC is also diverting flow from Kushak SW Drain to DJB sewer due to which around 5 

to 6 MGD sewage shall be diverted. 
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The above work will be completed by December 2014 in a phased manner. 

 

Medium Term: Defective Sewer at following locations shall be rectified in a phased manner 

within one year. Hence, substantial quantity of sewage shall be diverted to regular sewerage 

system for treatment at STPs. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Long Term:  In many of the unsewered colonies, the work of laying of sewerage system is in 

progress. However, in remaining colonies, the consultant M/S AECOM has already conducted 

survey of the above unsewered areas for preparing schemes of laying of sewer lines. After award 

of work. This exercise of laying of sewerage system will take around 3 years after award of work. 

S. 

No. 

Location of Sewer Likely date of 

completion  

1. Central Park DDA GK-I 30.04.2015 

2. Chirag Delhi/ Sheikh Sarai 31.03.2015 

3. AIIMS 31.06.2015 

4. Culvert Near Qutub Hotel  31.03.2015 

5. Krishna Nagar  31.03.2015 

6. Humayun Pur 31.03.2015 

7. Arjun Nagar  31.03.2015 

8. Harkishan Public School, Poorvi Marg, VasantVihar 31.03.2015 

9. Sector-9 R.K. Puram Opp. Sangam Cinema  31.06.2015 

10. 

11. 

B-Block Nanak Pura, Shanti Niketan 

Repair/ rehabilitation of Madangir Peripheral sewer 

line up to Andrews Ganj. 

31.03.2015 

31-08-2015 

S. 

No. 

List of Group of colonies 

(GoC) 

Total nos. Of 

colonies. 

Likely date of 

completion  

1. Saidulajab, Maidangarhi 31 26.09.2015 
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 After completion of all the above works, sewage will flow into sewer lines only provided 

no more unplanned habitation will come up in future, citizens come forward to take sewer 

connections and proper solid waste management is done by the respective authorities. 

 No officer was forth- coming on what had been done in the period 2015-19 except to say 

that rehabilitation work had been awarded and the work shall commence after rainy season in 

2019 and would take atleast one year to complete.  The MC directed the  chronology of officers 

from 2015-2019 may be made available as to know hat action has been taken to rehabilitate 

sewage system and other undertakings  given to the NGT in regard to this matter.  The names of 

CE/EE who dealt with this case in regard to maintenance work for the last 4 years may also be 

provided because it is clearly a dereliction of duty.  

 

 On the question of unauthorized colonies, and in the absence of sewage network, it was 

stated that sewage network had been laid for some colonies and household connection had been 

taken by some dwelling units. When asked the number colonies within larger complexes and the 

number having sewage network and the number having household connection, no reply was 

available and the Chief Engineer, DJB said that a survey had begun. It is apparent that DJB   lacks 

at the primary function of making provision for collection of sewage whether in centralized way 

through a network and through decentralized way through Septage management.  For the time 

2. Mehrauli Group of Colonies 2 22.09.2015 

3. Jahanpanah Mohalla Khirki 

Extn. & Panchsheel 

3 31.03.2016 

4.  Malviyanagar GoC 3 30-06-2016 

5. Part of Rajpur Khurd 3 By 2020 

6. Sangam Vihar  Phase-I&II 63 By 2020 

7. Part of Pul Pehaladpur 6 30-06-2016 

8. Part of Batla House Phase-I 18 30-06-2016 

9.  Part of Batla House Phase-II 9 30-06-2016 

10.  Tughlaka Bad 9 31-12-2017 

 Total 136  
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being, the Monitoring Committee directed them everything possible must be done to prevent 

sewage going into storm water drain.   If necessary collection services have to be provided to see 

that the sewage is collected and sent to sewage pumping stations and not allowed to go directly 

into the drains particularly as it is affecting the quality of life and health of residents in organized 

colonies who are entitled to civic services.    The short term and medium term plans would be 

made available by the next date of hearing and steps to contain the discharge to sewage taken 

immediately within the framework of Septage Regulation 2018 issued by DJB. 

 

 On behalf of the RWA the counselor Ms. Anupradha Singh stated that there was also 

Industrial effluent from trade related activities in the unauthorised colonies.  The representative 

of DPCC Dr. Nandita Moitra stated that they had been checking Barapulla drain and had not come 

across any drains of industrial effluent.  The RWA was asked to give some evidence/data and 

contact Dr. Nandita Moitra in case there is something concrete to report. 

 

 

Shailaja Chandra,                              B.S. Sajwan, 

Member,                              Member, 

Monitoring Committee for Yamuna                                        Monitoring Committee for 

Yamuna 

 

To: 

1. CEO, DJB 

2. Secy, IFCD 

3. Chairperson, NDMC 

4. Secy, PWD, 

5. Commissioner, SDMC. 

6. Chairman, DPCC. 

7. RWA. 

_______________________________________________________________________________ 
Address: Room No. 58, India International Centre 

40, Max Mueller Marg, New Delhi – 110003 
Telephone No: 011- 24609270 

Email id: rymonitoringcommittee@gmail.com 
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Annexure – C-5 
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Annexure – C-6 

 

6971



86 
 

 

 

6972



87 
 

 

 

 

6973



88 
 

 

6974



89 
 

 

 

6975



90 
 

 

 

6976



91 
 

 

 

6977



92 
 

 

 

6978



93 
 

 

 

6979



94 
 

 

6980



95 
 

Annexure – C-7 

 

6981



96 
 

 

 

 

 

 

6982



97 
 

 

 

6983



98 
 

 

 

6984



99 
 

 

 

6985



100 
 

 

 

6986



101 
 

 

 

6987



102 
 

 

 

6988



103 
 

 

 

6989



104 
 

 

 

6990



105 
 

 

 

6991



106 
 

 

6992



107 
 

 

 

 

6993



108 
 

 

 

6994



109 
 

 

 

6995



110 
 

 

 

6996



111 
 

 

 

6997



112 
 

 

6998



113 
 

 

6999



114 
 

 

 

7000



115 
 

 

7001



116 
 

 

 

7002



117 
 

 

7003



118 
 

 

 

 

 

 

 

 

 

 

7004



119 
 

Annexure – C-8 

OFFICE OF THE YAMUNA POLLUTION MONITORING COMMITTEE 
APPOINTED BY HON’BLE NGT 

ROOM NO. 58, INDIA INTERNATIONAL CENTRE 
40, MAX MUELLER MARG, LODHI ESTATE 

NEW DELHI – 110003 
 
 

 No. YPMC /2020/ 438                                         Date:  9/3/2020 
 
 
 
 Subject: Complaints regarding dumping of debris beneath Nizamuddin Bridge. 
 
 

  Several complaints were being made on social media between 16.2.2020 and 5.3.2020 

relating to the dumping of large quantities of debris under the Nizamuddin Bridge. 

Yamuna Monitoring Committee pursued this with DDA  

 and DPCC through a series of messages. The reports received show clearance of the 

impugned site but are confusing because of the following factors: 

1. DDA vide its report CE(E2)/13/(20)2020/O /Zone/279 dated 28.2.20 ( surprisingly 

received only on 3.3.20 ) informed the YMC that presently the site is free from all types 

of debris/C&D waste and no fresh dumping of illegal C&D waste has been noticed. In the 

DDA reply it has been stated that the debris was on account of the new bridge over 

Yamuna River constructed by National Highway Authority of India. If this was so, action 

should have been taken by DDA long ago and if it was allowed to be dumped there 

someone has to be held responsible.  

 

2. DPCC in its mail dated 4.3.2020 has reported that “no C&D waste was found beneath the 

Nizamuddin Bridge on the river bed.” It has not tried to ascertain who put the debris there 

in the first place. If DDA says it could be old NHAI debris DPCC should have tried to check 

why DDA had not removed it earlier and whether the damage has been reported to NHAI. 

It is necessary for DPCC to get to the bottom of such large scale dumping of debris on the 

7005



120 
 

flood plain as clearing it is only one aspect.DPCC is bound to check and fine those who 

have indulged in such large scale pollution. DDA has not reported on the functionality of 

the CCTV cameras and DPCC needs to report on this too as mere claims by DDA serve no 

purpose as this case has shown. 

 

3. DPCC has added that “some heaps of C & D waste & mud were found lying on the road 

side of Ring Road abutting the flood-plain.” Environmental Damage compensation of Rs. 

10,00,000/- (Rs. Ten lakhs only) has been imposed upon PWD for causing damage to 

Environment. It is not clear whether this is for dumping on the road or the flood plain 

under DDA. It may be confirmed that the fine referred  pertains to the PWD road. 

 

 DPCC should recheck these matters and give a report which fixes responsibility for 

dumping and for not reacting to the dumping of C& D waste and preventing it from happening. 

 

        

Shailaja Chandra,                B.S. Sajwan, 

Member,                       Member, 

Monitoring Committee for Yamuna                  Monitoring Committee for Yamuna 

To: 

1. VC,DDA 
2. MS, DPCC 
3. CGM,NHAI 
4. Pr. Secy. (PWD) 
5. SANDRP@indian_rivers 

 
_____________________________________________________________________ 

Address: Room No. 58, India International Centre 
40, Max Mueller Marg, New Delhi – 110003 

Telephone No: 011- 24609270 
    Email id: rymonitoringcommittee@gmail.com 
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Annexure – C-9 

 

 

*********** 
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